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to appoint a Taxation Enquiry Commission; if
so, when it will be appointed?]
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t{THE MINISTER oF FINANCE (SHr1 T.
T. KRISHNAMACHARI) ; There is no such
proposal before Government at present. ]
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t [CONSTRUCTION OF HousEs BY L.1.C.

388. SHRI B. N. BHARGAVA: Will the
Minister of FINANCE be pleased to state
whether it is a fact that the Life Insurance,
Corporation has decided to construct houses
for people in Delhi; if so, to what class of
people and on what conditions the houses will
be given?]
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[ RAJYA SABHA ]

to Questions 3950

tfTuE MINISTER or FINANCE (SHrI T. T,
KRISHNAMACHAHI) : Apart from the facilities
for the grant of loans to the local
administration or to other authorities or to
policyholders, no scheme for the construction
of residential houses is now actively under
consideration.]

REGULARISATION Or UN-AUTHORISED
STRUCTURES

389. SHrRI DHANANJOY MOHANTY:
Will the Minister of WORKS, Housmc AND
REHABILITATION be pleased te state:

(a) whether it is a fact that Government
constituted a Committee under Shri Anil K.
Chanda to examine which of the un-authorised
structures could be regularized in accordance
with assurances given in Government
Resolution No. 26/15/60-Acc. dated 11th July,
1960; and

(b) if so, what are the particulars of the
cases which were recommended by this
Committee for regularization?

THE MINISTER oF WORKS, HOUSING
AND REHABILITATION (SHRI MEHR CHAND
KHANNA) ; (a) and (b) A Committee under the
Chairmanship of Shri Anil K. Chanda was set
up under the Resolution dated the 11th July,
1960, the of
regularisation of un-authorised structures put

to  consider question
up by displaced persons on Government land
prior to the 15th August 1950. The Committee
inspected various sites and in most cases its
recommendation was that the existing un-
authorised structures should be demolished,
and that provision should be made elsewhere

for unauthorised occupantj.

+[ 1 English tran

slation.




